
CENTRAL ADMINISTRATIVE TRIBUNAL. JABALPUR BENCH. JABALPUR

Original Application No. 459 of 2004 

Jabalpur, this the 18th day of June, 2004

Hen'ble Mr. fl.P. Singh, Vice Chairman 
Hen'ble nr. Pladan Mohan, Judicial Member

Raj Kumar Pandey(Retired) Stereman 
(MES)(Retired frem the effice ef the 
Garrisen Engineer, Sauger) resident ef 
Heuse Ne. 1205, Vijay Nagar, (infrent
ef H.B. Cel lege) Jabalpur PI.P. APPLICANT

(By Advocate - Shri J.P. Pandey)

VERSUS

1. Unien ef India, threugh the
Secretary, Ministry ef 
Defence, Government ef India,
New Delhi. 2111001

2. Chief Engineer, Engineers Branch,
H/Q Central Cemmand, Luckneu 
Cantt.2 Lucknew(UP)

3. Cemmander Uorks Engineer(CUE)
H/Qr.Jabalpur Cantt., Jabalpur

4. Cemmander W«rks Engineer(CUE)
H/Q Bhepal(M.P.)

5. Garrisan Engineer, Sauger,
Sauger Cantt, Sauger (MP) RESPONDENTS

O R D E R  (ORAL)

By M.P. S ingh , V ice Chairman -

By filing this OA, the epplicant has seught the

felleuing main relief

" te quash the impugned letter 901867/AC/BS/281 /E 1 D(1| 
dated 23.2.2004(Annexure-A-4) ef Chief Engineer, 
Engineers Brench. HQ Central Cemmend, Luckneu-2 
(Respendent Ne.2) and direct him te sanctien granting 
ef higher grede ef pay en cempletien ef his 12 and 24 
yeers ef eervice as per ACP Rules as recemmended by 
Garrisen Engineer, Seuger under uhem the Applicant 
had been uerking till he uas granted voluntary 
retirement with effect frem 30.6.2001 as applied fer 
by him because he deserved te be premeted, but ceuld 
net be promoted fer there uas ne channel ef promotions!!

2. The brief facts ef the case are that the applicant

uas uerking as Storeman under the respendent No.5 and ho has 

retired from service en 30.6.2001. The main contention of
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the benefit ef

the applicant ie that the has net been grant ed^ACP premetien 

scheme and fer that he hes submitted his representetien 

dated 15.t.2004(Annexure-A-2) te the respendents. Till new 

the respondents have net taken an/ decisien en the 

representatien ef the applicant.

3. Heard the learned ceunsel fer the applicant,

4* In the facts and circumstances ef the case, ue 

dispese ef this at the admissien stage itself by directing 

the respendents te consider )t*Mk and decide the applicant's 

representatien dated 15.1.2Q04(Annexure-A-2) by pessing 

a detailed, reasoned and speaking erder within a peried ef 

3 menths frem the date ef receipt ef cepy ef this erder.

5. The applicant is directed te supply a cepy ef this 

erder as well as a cepy ef this OA uithin 15 deys frem the 

date ef receipt ef cepy ef this erder*

(nadan Mahan) 
Judicial Member

(H.P. Sinfh) 
Vice Chairman
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